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internationally Itnown public iiutl- 
lution. It was founded by late Dr. 
Mohan Lai, Padamshree. The in- 
jtitution has com plete 50 years of 
ill exiatence and is rendering tpafini- 
flcant puUic service and has been 
a well-known and renowned Centre 
of learning.

This institution receives grants 
from Social Welfare Board, Gov-
ernment of India, besideB aubftantial 
grants from UP. Government and 
iuods from voluntary organisations.

It Is one of the largest Ej'e Hospi-
tals In India and is maneg>?d by a 
public Trust known as Gandhi Eye 
Hospital Trust. This Trust was 
created by late Dr. Moan LaL The 
Governor of Uttar Pradesh Is its 
Chief Patron, Since the death oI 
its founder, Dr. Mohan Lai. the people 
who are managing the affairs of the 
Trust have taken undue advantage of 
their position and have been misusing 
its property and funds to their own 
advantage,

The present Secretary of the Trust 
who is a big industrialigt has remain-
ed at the post ever since the death of 
the founder. Not only this, he io- 
-dueted his son Into the menagcment 
as Joint Seci'etary. The lather and 
son both have mannaed to induct Pra-
ctically all their family members and 
others Into the Trust as life members 
in order to create thviir majority and 
thus monopolise the institution.

There have been «ses  of misappro-
priation Of Trust montjy. a  sum oi 
Es. 5,02.789/- was naid to the Secre-
tary by Help the Aged Society Lon-
don in India till December, 1978, The 
Secretary remitted only Hz. i,81,090/- 
to the Hospital In tnstalmcnts. In two 
years. The balance was plained 
by the Secretary In his personal cus- 

and final instalment of Rs. 
1^0^15/- was paid Into the Hospital 
account in March, 1981, alter the mat-
ter became i»blic and prewure brou- 
gbt upon him to pay the amount. 
In response to HoapilBl atrPeal, the 
*am# agency Help the Aged Society,

T.nndffli sent a draft of £  220 in Octo-
ber, 1878 to the Secuetary. Thia am-
ount has not been handed over to the 
hospitaL It is a clear case of em-
bezzlement. Donations are also re-
ceived from other foreign agencies 
viz. Eye Sight Universal, Albarta, Ca-
nada from 1974 onward which were 
not paid into the Trust fund or pr&- 
perly accounted for. The Hoq '̂.tal
finances are dealt with by the Secre-
tary and the Joint Secretary In an 
arbitrary manner causing great finan-
cial loss to the Hospital.

In public interest, 1 rcQUest the 
Government to Institute a suitable 
enquiry and suspend the present
manasement till the enquiry is com-
pleted. ■ :

19.04 hn.

SUPPLEMENTARY DEMANDS FOR' 
GRANTS (GENERAL). 19«l-e2—co*td.

MR. CHAIRMAN: We shall now
take up further discussion and voting 
on the Sumdementary Demands for 
grants in respect of the Budget 
(General) for I981-B2,
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M hi*.
SHRI K. P. UNNIKBISHNAK (Bad- 

gaia): Ur. Chainnan, Sir, wMle pr«- 
senting the Budget of the 7«ar a few 
months ago in Maicb last the Finance 
Minister bad claimed that his oolicr 
weuld be to shift from crisis manage-
ment to frowtb. But I am afraid It 
has again retunted to crisis manage- 
ment despite his optimism displayed 
eftrlier. Alivady here is a dip in 
index of industrial production and 
1 am very happy that our dear friend,

* Pandey ji, is here. He knows 
what is happening in tbe RailwayB In 
tb« Srst quarter. There has been at 
least 10 per cent down right decline 
in tbe freight tonnage carried parti-
cularly in vital ccnomodities like steel, 
coal and cement and that too at a 
traditionally peak season.

Ar, the House also know how food 
economy has been managed and even 
In a year of r«cord production bow 
much we had to resort to massive im-
port because the Govemcaent not only 
at the Centre which gives direction 
and guidelines but also in States fail-
ed miserably in making procurement.

Similarly; the balance of payment 
ixxdtion, I am sure the hon. Finance 
MLnister will agree with me; is In 
an alarming way that we baye to take 
recourse to masalve record-breaking 
IMF loan. The balance of payment 
positkm is getting ratber alarming 
and is threatening to thwart tbe eco-
nomic development and direction of 
the country<and by 1985 If our oil con_ 
sumption is expected to go upto 40 
million tonnes and even if the domes-
tic production is exi>ected to so up 
from tfae present 11-1/2 niUUon tonnes 
to 25 million tonnes still we will be
left beMnd with a deficit of 15 million
tonnes.

Sir, the total Import MU of the year
again wUI be around Ra. 11,500 crorea
or so and the experts at tbo present
eannot cross beyond RS. 7,000 crorea
and you know already we are en-
tering into another phase of crisis 
regarding export and we are starting 
«t 9 huge trade defldt of Hs, 4,900

crores. Sir, wbeti such global in- 
fiation is threatening even the stable 
economies'our import requiremetnrte of 
capital goods, ellble oils, fertiliser* 
and metals apart from petroieuni pro-
ducts win throw the entoe economy 
out of gear. The Finance Minister 
to his own wisdom and tbe Govem- 
mwtt has chosen the short-cut route to 
^approach the IMF fo^ a colossal sum 
of 5,0 billion dollars which b  only 
casting a huge burden—I wish to waTn 
^^>n the succeeding generattooB,: 1 
would like to know in this connectioix 
from the Finance Minister what is our 
present external debt i>osltlon and 
tbe burden of repayment position and 
at what levels does he expect a“  
export effort to meet this requirement 
The Government at this stage at least 
has in dear .cut terms to outline w l»t 
is our strategy behind ft and take tbe 
nation and Parliament Into confidence 
as to what is the policy ot this Gov-
ernment regarding tightening of our 
belts or curblnir non-essential imports 
and what is your policy regarding at-
tracting inward remittances. Why 
are the inward remittances In recMtl 
months slowing down? Why i# ii 
certain racketeers like C hettl^  of 
Chetty Foundation are allowed to . go 
scot-free and play havoc with out 
remittances? Why it Is that anti-
smuggling measures have been lossenp* 
ed and notorious International smug-
gling racketeers Goladhari Broth^s 
are allowed to re-enter India and 
erate and their patrons In India allows 
ed to go scot-free.

Sir, there was a question in this 
House some time ago about a Maha-
rashtra Minister in 1973 who waa
then MlotBter for Law and Judlctar7 
in the State Government j  would like 
to know what happened to him on
5th June, 1973 In a tiny bamlet of
Konkan coast and what report did the
Customs send about the Mlnlstets's 
Ihvolvement?

Would the Minister place on the Table 
of the House the corerspwience Twt-
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ween the cesire and then Chief 
Siuijister oI Mah&rashtra! When aucb 
people sxe patrofibed, theii interaa- 
tioAcd Ikafroft* become active. The 
Tinance Minister owes an explanaSLon 

this House how hia M in is try  has 
permitted the eotry of Galadhad bro-
thers, Abdul Rehman, Abdul Wahah, 
who jurc4>e<l boil in India and Abdul 

to India, in the teeth of qpposi- 
f^O from ReVefiue Intelligenoe, Cii*. 
toins, and Anti-smuggling t)ir$ctor- 
«te. And Abdul Latif, who ie still 
in tndia, l' has been lobbying also for 
the rei^eijttoii of ihe Chief Minister. 
iVow, ig It becauae of hi» Unks with 
the Chief Minister? Or is it beca-
use he paironised an Exfiibjtion in 
Dubai iri the month of May  ̂ an E:t- 
hibUIon Called, 'Son of India’ Exhibi- 
tlon’ 7 Now, Sir, when you cannot 

auch racketeers how would you 
pr^Vfnt smuggling and help our in- 
war(j remittances to flow?

Sir, I am happy that Sethi ji ia 
here. Th« .same i« the case 
soEoe of our Oil deais. It itf reported 
that in one Aingle deal, tender No. 
1/80 dated 1 8 -1 ^  Mr, Sethi Ji, pl«- 
a «  bear ate—we lost about Hs. 30 
crores.

CmtirYuprtona)

MR. CHAIRMAN: Order please. I

hav* to s t^  7 ^ . Before making atiy 
Mud of A^atfott.

SHRI K. P. UNNIKRISHNAN: 
am asking a question.

I

MR, CHAIRMAN; No_ no. You are 
•to4f aikin# a question. You are 
«Ting to ceriin Numbtr and Deie.
That daAimeiit you hav^ not fiven to 
the Sl>eaker.

SHRI K. P. UNNIKRISHNAN: 
My Inlormaion can be denied.

MR. CHAIRMAN; You have not 
sent that document to the Speaker
giving any undertaking that you lake 
personal responsibility. You have not 
done that.

SHRI K. P. UNNIKRISHKAN: I
am asking him.

1£R, CHAIRMAN: No. Pleab donK 
quoe numbers,

SHRI K. P. tfbririltBISHNAN; What 
I am aaying, ^r, Clwimiin, is tjiat 
we have lost Sis, 30 crortf, in this 
deal How ij9 it that only one pbity* • 
iifitermptiota)

THi; MINISTER OF COMAfUKl- 
CATIONS (SHRI C. M. STEPHtaJ): 
ytt'. Chifrmah, Sir, I am rising on a • 
JMlnr of Order̂  un3er rule 216. Now, 

are ^cussing the Sijpplementary 
Dertfands. And the scope ot the die- 
cUstslort is laid down in the rulea, 
The Items are here. Anybody who 
WAAts to s[^ak miiat say under which 
item he cociSs. lie must say that. 
Now  ̂ rule 216 Is this. I quote;

“216. The del»ate on the npp le. 
mentary demanda «haU be cortflaed 
to the it«me constituting the sSme 
and no discussion may be itu »d  an 
the (original grants nor pelicjr under, 
lying thffln save in so far »  it may 
be necessary to explain or ail«st- 
rate the particular itmes under 
discussion.’’

MR. CHAIRMAN: That is ri^t,

SHRI C. M, STEPHEN: Now, what 
exacts the items are, are dear^f 
n»enUoned hee* and anybody whe 
wants te 49eak mtist ear. I come 
uoder such and such »  it«m; I want 
to make my submission under thla 
item. No poUey can b« discu^Md. 
No original pUtn cto  be dtocussed. 
And, there are roMngs to the effect 
that when a paiticutasr thing bad been
agreed to in th* prAv^ua Qenoral 
Budget, ^ t  cannot be gone baiik 
upon to,

Therefcre, SSp, I am subniittliig that 
w» s j«  mot havliiic a disousflikiii on tha 
President's Addresft W® are not 
having, a dtseussten of the No-Coo- 
fldence Motion, We are not hatving a 
General D'scusaiiwi op a Generil De-
bate. We are having a  ̂ dlseittsion 
onlgr of the Si^isdanentujr* Deesnds,
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He mutt oonfiiK hltnwtf to ^ s e  
itasi t» tbe Sufwlcmento> Xhpiafda. 
Anybody -vrtio w ^ t«  to weak must 
6sy, und^ whi(^ item be comes. 
Now, Sir̂  one not ewne 
ufid^ Ibia it»B. Thia InflRort, PcRky 

4o«« net coixit iMre. N<»ne o£ 
tjMse tMngft c<ane £v«n tlte
Tltonoe MjMffteqr̂ v Demand i» 
iqp the for the coUectioH
of Income-tftx, Nc^ing more is 
demanded far. Nothing more can
bfr diaeusded at all. Sit; I am ol)-
jeeting not on the b « ^  you so
UlDd]y 8X)d (tenectly stiUcd, Jsuk̂  1 
am otqBotinjr on the bosie th«t this 
i*. beyffl^f the fl«>pe of the DBmaa»4 
and it will be vlolativft of Rale 216, 
It ahould not' be pemtitted. What has 
been stated must be expunged.

Jm. CHAIRMAN: I wiU go tti ôu®h 
the speech and if I find t l ^  it is not 
covered by the rules I will expung 
it.

it' p. UNNIKRISHNAN; You 
cas expunge every thing.

SHM A. K. ROY rose (Intefrup- 
tidfia)

MR. CHAIRlrfAN; Mr. Roy, wliy 
are you standing?

SHRI A. K. ROY; I am standing on 
^ Point of order. Please have pat-
ience.

MS. CHAIRMAN; What ifi the point 
oi oiTder?

(interrttptioni}

SHRI A. K. ROY: I am r«i*ing it 
■under the same rule on which Mr. 
Stephen «poke.

MR. CHAIRMAN; You first tell me
what is the breach of the rnle that 
you want to draw the attention of 
the Chair to. You tell me first what 
is tHe rHl*.

SHRI A. K. ROY: Mr. Chairman, 
Tule M S7«.

MR. CHAIRMAN: Which rule i^x 
been violated? You tell me Uut

SS0U A. K. BOY: You jAeMe Usten 
to me, lUiie i2̂  reafatuaty power of 
a Member.

MR. CHAIRMAN; You pteaae quote 
the rule.

SHRI A, K. ROY: 1 have 3ot my 
realduairy power.

MR. CHAIRMAN; No. You tell me 
the teeach of the rule. That is all.

SHRI A. K. ROY: This is the rulc- 
re^dusry power of a Member

m ,.  CHAIRMAN: No, It wHl ncrt be 
w j^ lifln ^  yoM d© not tell tn* ttie 
rules. go On ^peakin^ You
please tell me the breach of the rules.

SHRI A. K. ROY; I have tjot my 
right to aok for cktrificatianji, Sir, 
I woi^d lilw io. jpiffw jphethar the 
t^eopy uropemwled by Mx. St^hi^  
would he aM>licabIe only ior Mr. 
Unnikrishnan or all the Membera of 
this House. Mr. Chalhi&riî , whatever 
the maiden speech made by the U<P». 
laify  ̂ Member Just brfore Mr. Uftrii- 
krishnan would also be ex^n^ed. I 
wart to know whether this theory 
would be appltcffltile ofily foc him or 
for all the Memhere.

MR. CHAIRMAN; What Mr. Sfe- 
phen has stated in this House is that 
the rule will i ^ y  to all the J*am- 
b ^  of thig Hous9. There is no 
c ^ y  it and I think everybody
knows this principle of law.

SHRI A, K. ROY; I wouW like to 
know whether the total speech will 
be expunged.

MR, CHAIRMAN; It is aU rij^t. 
New, Mr, tJnnlkrishnan, you m.iv 
continue.

wm pi HnwTST w
f*?i Ot!1r ^

(•u t o pt )
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SHRI A. K. BOY: Sirt you are t(d*- 
xatlng all these things.* in thla H^tue, 
He should first learn how to talk 
and how to behave. There should be 
a limit to this afFmit,

SHKI K. P. rNNIKIUSHtJAN; Mr. 
ChaimukD, if the hon. Minister tor 
Commimications wants to show d>̂ ep 
concern for not only fortunateg but 
also for the safety requirements and 
other requirementfl Galidhari Bro-
thers and their associates, I have no 
quarrel,

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY ATFAIRS (SHRI P. 
VENKATASUBBAIAH): Sir, again it 
is an insinuation,

SHRI K. P. UNNIKRISHNAN; Pie. 
age do not think I will nin away. I 
win flit here even if I am alone and I 
wiU fight it out.

(Interrufltions)

MR. CHAIRMAN: You don’t men-
tion the name.

SHRI K. P. UNNIKRISHNAN: I
have given notice of this today.

MR, CHAIRMAN: But have you 
given any document?

SHRI K, P. UNNIKRISHNAN: I
am bound only by the provisions of 
the Constitutioa an<i the Rules, not 
t>y your informal arrangements.

MR. CHAIRMAN; The precedents 
1 can read out to you.

SHRI K. P, UNNIKRISHNAN: I
refuse to accept anything outside the 
rules and the Constitution.

(IntwTuptton*)

MR. CHAIRMAN; Mr. UnnikriA- 
nan, you are a very highly educated 
person. You know...

(Int«rrwntt<m«>

MR. CHAIRMAN; Besides the rules 
and procedure, there are conven-
tions which have to be followed by 
the House and there an agree-
ment between all the parties and a 
guidelme was laid down xn the pres-
ence of the Speaker and you have to 
follow that. You sbnply say that this 
is not In the rules and that you will 
not abide by it. But I will expunge 
that if you Gpeak.

SHRI K. P, UNNIKRISHNAN: D» 
what you want. That is your pri-
vilege as long as you sit there. Do 
wlxat you feel like. But I again re-
peat as a Member of this House I am 
only bound hy the rules made under 
Rule IIS and I seek protection under 
Article 105. You may say anything.

SHRI C. M. STEPHEN: I want the 
Hon. Member to speak under rule. 
This is Rule 216k

SHRI K. P. UNNIKMSHNAN: 
You see I have sent intimation and 
I say nothing more. You are talk*
ins something else and I am talking 
something else. 1 am talking about 
my right under Rule 353. I am not 
talking about Rule 216.

MR. CHAIRMAN; What you are 
■aying heare in the House, whether 
that comes under any of the items ox 
not. Le. in the Supplementary Grants? 
Whether it is covered or not?

SHRI K. P. UNNIKRISHNAN: i f  yOU 
want to insist, I have no quarrel, I 
am talking about something else. I 
am referring to my notice given to you 
under Rule 353.

(In te rru p tt io iw )

MR. CHAIRMAN: But you have 
been informed also. You have given 
notice and the Lok Sabha Steeret- 
ariat or the Sperker has given reply 
to jfou that there are certain suide- 
lines,

SHRI K. P. UNNIKIMSHNAN: I
am not bound by anything e z x p i  
what ifl under Rule. Ruleg are laid 
down for a proper procedure.
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MR. CHAIRMAN; Please talk ab-
out those items which are under ihe 
Supplementary Grants.

SHRI K. P. XJNNIKRISHNAN: Sir, 
the Finance Minister aayg there is no 
conditionality attached to the Inler- 
national Monetary loans. Yes, IMF 
has also seen it can be removed.

MR. C M. STEPHEN: Sir, I have 
got a right to insist on the rules. He 
should speak within the rules.

MR. CHAIRMAN: I have given my 
rulkig that if anything said by the 
Hon. Member is not covered, it will 
be eaq>uinged.

SHRI K. P. UNNIKRISHNAN: 
There are any number of case hia- 
tories as ar as ‘the International Mon-
etary Fund activities are concerned 
as to what happened to the recepient 
coimtries. Their loans are tied with 
strings which bring about distortions 
in the domestic policy.

MR. CHAIRMAN: Is it within the 
items.

{Interruptions)

SHRI K. P. UNNIKRISHNAN; What 
is your ruling? All right I will *it 
down. No. You don’t want to re-
cord. You are hecklmg from the 
Chair. This is what 1 eeê  Please go 

I on, thank you .very much.
(Interruptums)

MR. CHAIRMAN: Please sit down.

PROF. • MADHU DANDAVATE 
(Rajapur): Cabinet Minister is cons-
tantly heckling the Speaker ifl some- 
thing new.

MR. CHAIRMAN: Mr. Unnikrish- 
 ̂ nan, I never meant or intended that 

you should not speak. I don’t want 
to interfere. After the rule was read 
out to you. I simply wanted to know 
whether the thing you are speaking 
about comes under other it^ns, under 
S u i^ l^ «itary  Demands. If you say 
it comeg  ̂ you can speak.

SHRI K. P. UNNIKRISHNAN: At 
this stage, I don’t want to enter into 
a running argument with you. I want 
all the speeches made imder the sup-
plementary Demands to gQ before the 
Speaker or a Committee for them to 
judge, and expunge everything else. 
If you are prepared, I have no quar- 
jrel. (Interruptions)

I have no quarrel. If that is ilie 
way ypu want to conduct the House, 
I don’t have any quarrel. You go 
ahead.

MR. CHAIRMAN: I wag not here 
all the time in the Chair. (Interrupt 
|tion) I have not been in the House 
all the time. I have just come. If 
ansrthlng has happened before me, 
what can I «ay? I have given ♦he 
ruling: I am responsible for it. If 
you want to ^eak, you can speak.

SHRI K, P. UNNIKRISHNAN: 
Thank you very much.

MR. CHAIRMAN: It is all right 
Now Mr. A. K. Roy:

PROF. MADHU DANDAVATE- As 
far as Budget discussions are codi- 
cemed, whether it is in the Demand 
stage Or any other stage—very often 
it Is said that as far Budget discus-
sion are cozicemed, the dcy is the 
u p^r limit, it has happened.

MR. CHAIRMAN: This is sui^le- 
mentary Budget.

PROF. MADHU DANDAVATE: You 
see the Demands discussion for the 
last 15 or 20 years. You will find 
that one takes a lot of elbow room 
wfiUe discussing the demands; and 
nobody has objected. When they
have gone out of the way, we have 
not objected. And when we also put 
forth points beyond the demands, they 
have never objected. Perhaps they 
are very much conscious to-day. I 
doiiJt know what is the reason.
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MR. CHAtRMAN; It i» a SUWle- 
meptary Deitund-^Mt the General De-

PftOF, MAPHU DANDAVATE: 
foi Supptei^ntary Demand. 

You Have iHilr to go tbroufh the dis- 
cussionB that took place when the Sup-
plementary Demands for Ra'lways took 
place. ShrJ Pandey is here. He replied 
to the dl^his^onf on this Suppletnen- 
tary Dettiand^—not on General De- 
ihands. You fhrouifh the ij^bates.

MR. CHAiaafAN; Now Shri A. K.
Hoy,

SHRI A. K. ROY ; We are used to 
every odd things, and** And the Qov- 
emment ie also u^ed to all sorts o< 
.criticism Onterraption).

SHRI RAM SINGH YABAV <Al- 
w ar): On a point of order. The ml*- 
ing of the ahalr cannot be queBtloned.

MR. CHAIRMAN; Yes, 1 agree. 
That portion will not go on record.

SHHI RAM SINGH YADAV; He 
cuucot aay that**

SHRI k. K. ROY: I said ; we :>re 
-used to ----

SHRI RAM SINGH YADAV; Yo’j 
may say that you are used to. But 
you cannot say things derogatory of 
the Chair.

SHRI A. K. ROY: The ruling T,iay 
be good, may be ** or may be favt 
ourable. That is another thing. It 
i« not defogltory to the CSiair. The 
Chair is not** the ruling is** {fnter- 
Wlrtioiw) Sir, you are also —  
listening to ail those criticUms.

MR. CHAIRMAN: I am very mach 
listening.

aH RIA. K, IU)Y; I ifo not waot to 
Mpeat all ttaose cHtidgnu about inr 
flation, poverty, unempbijrmeiit, cor-
ruption etc. I know that the G7v- 
emment is deiermined to drift, rnd 
drift td dlsaiter. It 1b no g<x>d advis-
ing Bometoody who is not rew^ to listen 
to any advice.

But there is a new thing. 
Tufitioui). There is no attraction to 
sit here and addibss antf also create 
discomfiture to my colleagues. 
But there is one new thing which Is 
hurting us very Intensely and 'Jirc'jt- 
ly and which has prompted me to 
speak. Only on the 3rd SepferBbcr, 
while replying to something, the I'm- 
anee Minister said this. It was sli-
ghtly out of' the way, I should say, 
because it wag nort, needed there 
The Finance Minister suddenly pro- 
noonced some policy on sick units. He 
sald^kt me qiwte:

He says, let me quote: —

it is a mistake in my oPinioa 
to have taken up all sick units and 
that is why we are In this great diffi-
culty, In fact, I do not Itnow what 
kind of socialism it is where if a pri-
vate sector Ittakes profH it will take 
home and wfiere it makes losses the 
Govemment must take it over. That 
s the »hilosftphy of sick units. In 

fact, the Qovemraent-are now conri* 
dering very seriously the question of 
poUcy with regard to sick units and 
they will take an appropriate deci-
sion so that the country is not bur-
dened with all the mistakes and 
misdeeds of somebody else.”

MR, CHAIRMAN: Is there any de-
mand for sick mills?

SHRI A. K. ROY: There Is a demand 
for industries and tar financial matteia.
1 would like to say that his statement
itself sounds very heroic. We do not 
want and man; will not agree to have 
the role of the Government just U k e

♦*lEi$unged as orflere^ by the^~chtir7
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Mother Teresa, ae if tbey are to loolc 
alter those t^pes ot sicl̂  babies and 
liM tbt^ to nuTM ibetD and to
brtag tbem up.

ern m ^  had takeii over tbat factorr. 
It w«s written ia tbe bcx^ ptdjUAheil 
by the Bibar Govenunent. (intmtip- 
tion*}

• The main point, the motive force be- 
h-nd taking up tbe sick IndUstileB was 
not to give any relief to the sick em~ 
pl(grerSr but with ttte Bick Mi^Btries, 
the people also become sick, tbe entire 
ca^fal befiomes gldc, the total ecodo- 
m ; bec«nes s^k. If by adopting sick 
unita by the Qovemmetit, the Govem- 
ment becomes sick itself, then It is 
somcthklg ebe; then we must pl'obe 
why it is beoomlne sick.

"rtie main point ts *hat wlH happen 
to the wofTcmeit? Only a few days 
back, the Rtesarve Bank had aWen a 
detailed analysis how the number of 
■icR units are iftcrea#!nj. It was 17,000 
two years back. Then it b«am e 19,000, 
Only one year back, it was 21,000 and 
toda^ it is approaching 25,000. The 
capital o f Rs. 2000 cror^ has been 
blocked and one miUlon p e ^ e  ate on 
the road. Doe# the Government owe 
any re^ionslbility to them?

Why I am rsfsing tM$ potart Js be-
cause today in my ctmstitueijcy, thare 
is one factor, nam^ Kumar Dhubi En- 
giirttnrlng Works. That factory used to 
prod«c« ens^eeiiog goods a|id many 
goods were required for the Defence 
industry. Due to rnlsMEina'gemeht of 
the employer, the pifodnetton has come 
to 3 standstill That was previously 
with the Bird Heilgers Group and due 
to euilnlng maajoeuverbig, (his group 
was separated from: Bird CompBiay
whicb was nationalised and that com-
pany remained with the Heilgere 
Group.

1 am iost bringing to tile notice of 
the hon. Minister that 2,300 workmen 
are starving In my area tor tbe last 
two years. Today, (he Miti'ster of In-
dustry front Bihar rushed to t»lW. It 
was decided there would be a vital de- 
driort’ on ^  take ow t  today. You will 
be *u«)rlrte« t« Imow that the CW«f 
Minirter <ff «h a r  afittauaced on the 
radio on 'be Tftt Jlove*iib«r that Ow*

MR. CHAIRMAN: What bawiMted
then?

aHEI A. K. ROY; Alter that, no 
progress has been made.

MR. CHAIRMAN: Today wmething 
has happened or not,

SHRI A. K. R'OV: You jufit note it 
down. Today, be was told that tbe 
Government is reconsidering its policy 
towffrds sick industries. As per the 
answer given by the Minister of Indus-
try only yesterday to me, for two years 
2500 workmen are stfrvlBig. An8 their 
fasoiUes, totalling 20,000 peg^le Jbr two 
years, were assured by the Govemmfflit 
that their company would be taken 
over and now tbey are being told that 
the Governntent is ifetracini its policy 
and it will not be taking over.

Mft. CHAIRMAN: You have said it.

SPRI A. K. ROY; One more thing 
I like to teU you. There may be two 
causeii lor sickness. One may be tecS- 
nologicaL Here I may tell you that 
taking over tbe factory may mean in-
curring of loss. iSTiere technologicalbr 
th« factory 's sound, it can be taken 
over. Another news I am telling you .. 
(fatemtptioTM)

MJL CHAIRMAN: Do not teU me
news.

SHRI A. K. ROY: At this point I
would Uke to mention that one is techr- 
moiogtcal.

MR. CHAIRMAN: What is the other?

SHRI A. K. ROY: Another Is ocga- 
nirationat I teU you that only two 
months back the Gcvemment came out 
with a poUcy that any industry with 
more than Rs. 2 crores of capital or 
ftxerf assets, and having more than
1,000 employew w;U be taken over. But
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In some engineering works, ev«n though 
as per the Government they had fixed 
assets of more than Rs. 3 crores, run-
ning a capital of more than JEls. 6 cror^ 
and emptoyeee numbering 2,900, still 
they were not taken over. I like to say 
that while replying to this Budget the 
Finance Minister must clarify the lat-
est position of the Government because 
his statement has created an image or 
had an impact which has directly hurt 
all those fftaning people who are the 
victims.

MRL CHAIRMAN: Have mercy on us. 
It is 6.30. ^ r . Bhim Singh, are you 
r«ally very serious to say aometbing at 
this hour?

w ,  30— fttqiiirz: s it o

?iT  ̂ % Jj TT5? ^  m r? :-  
5inpi $ I ^  ?t

TR5«rR?rtT^i5qJT^
5 I Trsi^ r̂m r̂=rc

TT^?'Tr! *iso ir%vr ^
I

W T  5nf ^  ?ir?T % -

1980

fitUT

■'Unit I is operating satistectorlly 
and at p re»»t continuous efforts are 
being made to further improve the 
performance. Short term as well as 
long term remedial measures are be-
ing implemented as and when nece«> 
sary to prevent recurrence of the pro- 
bjwn."'

*11̂  t ,  ^^X 
^  ?»?PRT f5«.fIT—

5lTqT ^1 fti 5 ^  Sf
ĉlT*(TTrijTft>

tp: ^

'Pits 1978 5i 227^5^; 19795f 302 
fk^ 1980 if 89 TTT I
5)^1? ^ >i*iT *rr ^

^ToT^ I 1980*^^

>TT cnp

^  0 ? jftfT f ^ r  Hit

^  'TK ? » fiH  tR: srfaifar «> r

^ 5 1  r T r f i R  I

li9 '!5|tT^5hT^5IT*ir 
T?T I  I i f  ^

^  flaf ̂ Tf% H *R5fS;TT3»W R

>^%’?T^T'srr^!r5,?fl2(??*iTt Dft^nhr; 
'TfiR ^  w m r  I

?!^Tr*R( * i ^ * r ;

sft ; TtH i (
sf.TT?r g ^

Ijfts l?tt% >R 
^  ?fr 5tr^, ;}ff
TR^inR ^  ?Zfvf5T5ft Jt ?frc 

it 51̂ lf i f ^  ifRft §  I

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN); Sir, I 
am really interested in taxing people’s 
money; 1 am not Interested In taxing
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peopilie’» patieooe. Tberelore, I vhall 
be veiT bri«l and answer only the 
points Uurt have besc raiMd. The de- 
^ t e  ba» gooe on imeral lines, as il 
we were reviewing tlw wbole economy. 
I personally would not very much ob-
ject to a review ct the entire economy, 
provided It 1« ol a general natuie, for 
which answers have got to be given. 
Tbereiore, I shall try to deal with all 
.points, whether they come under rule 
216 or not, so that I may give the aa- 
awers to those points that have been 
raised.

Prof, Chakraborty Is a very intelli-
gent person. 1 am sorry he Is not here. 
He told Us a story ot the General who 
was sitting In the citadel and then be 
was losing all the battles outside. One 
day be suddently found that though his 
inrormation was that his army was 
winning everywhere, he found the ene- 
Tny in his citadel!

MR. CHAIRMAN: Must be Nawab of 
Awadh]

SHBI R. VENKATARAMAN: I
thought it was something of a shadow 

. being cast on coming events and if be— 
the enemy on that side—comes to my 
*ide, I have no objection. The main 
point he made was that the Prime Min- 
irter had said that the economy is grim 
whereas the Finan( ê Minister has been 
saying that the economy is having so 
encouiKglng trend. Both are reconcil-
able; they are not contradictory to each 
-other. When the Prime Minister said 
that the economic situation is grim, she 
mentioned all the various problems 
that are facing the country. When I 
«aid that there la a hopeful sign. I, 
mentioned the new trends in produc-
tion, in transpoiTt in power generation 
•etc. and I said that if the improvement 
that has beetti witnessed in the first 
•quarter of 1981-82 la maintained, 1 
vould  be able to come with a much 
ietter picture towarda the end of the 
year when i prestht the neoct budget. 
Then, Dr Subramaniam Swamy said, 
■*lf you praent the next budget,"

MR. CHAIRMAN: At he wfll 
not present the budget. That is sure’.

SHRI R. VENKATARAMAN-; Man 
Is mortal It is not always that the 
younger man survives the older man,

MR. CHAIRMAN: In that case, he 
will have to join yOur party and be-
come Finance Minister,

SHRI R. VENKATARAMAN: The
next point be mentioned was that the 
inflation rate is going high in our coun-
try. He gave a picture of gloom, say-
ing that it is galloping. I have got 
figures of tile rate of Inflation publish-
ed In the World Development Report 
of 19S1. These are the figures of aver-
age inflation during 1970 to 1979 in vaii* 
ous countries: Bunna 12.1 per cent, 
Sn Lanka 12.3 per cent, Pakistan l&A 
per cent, Bangladesh lft.8 per cant, 
Japan 8.2 per cent, U.K. 13.9 per o«nt 
and India 7.8 per cent. Therefore, his 
whole argument, ^nd he took consider- 

\ able time In building it up, stands de- 
^polished.

'*PROF. MADHU DANDAVATE: In
Chile and Vietnam, it is higher.

SHRI R. VENKATARAMAN: But is 
U.K. Chile and Vietnam? Is Japan 
Chile and Vietnam? If you say that 
Japan and U.K. are CliH* Vietnam,
I defer to your superior iudgment. 
What can I do?

The next point he said was that tbe 
trade deficit is increasing and it must 
be met by Import substitution. The 
Import substitution has a limit. In fact, 
one of the reasons why we have to im-
port li that our plans are of a much 
higher order than what our Installed 
capacity is. I will give only one ins-
tance to prove that. Our plan for 
power generation In tbe Sixth Five 
Year PUn is 19.500 MW, The InsUUed 
capacity of the BHEL at the rate of 
3300 MW per year, will be 17.000 MW. 
We will have to Import 2500 MW of 
electrical equipment if -we want .to ful-
fil our plan targets. If we do not Im-
port, then w» will have to rtcoDcfle 
with having only 17000 MW, which 
means that a large area dt the couotry
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will go without power and our deve-
lopment both in agriculture and indus-
try will suffer. This is the explana-
tion for import.

He has also said that we should not 
borrow from the World Bank. 1 have 
only to say to him that the Party which 
rules the West Bengal State, has ap-
proached the Government for propos-
ing a number of projects for the World 
Bank assistance. I do not know whe-
ther I should take a cue from him and 
drop these proposals. I hope, it is not 
what he meant. At any rate, even if 
he says so, I will not do it because the 
djjyelopment of the country is more 
important than securing a debating 
jStoinl over here.

Mr. Namgyal spoke about the diffi-
culties particularly of the Ladakh area. 
The Government is fuLy aware of this. 
In fact, the special provision that has 
been made for Jammu and Kashitjijf 
and the provision for power in LadaV.T̂  
area will take care of some of 
points which he has raised.

Shrimati Patnaik complained that 
the Gadgil Formula was inadequate for 
Orissa. Orissa has a per capita in-
come wh'iCb is below the national aver-
age. And on that score, under the 
Gadgil Formula, Orissa will be entitled 
to share in 20 per cent additional cen-
tral assistance. The Gadgil Formula 
provides for 60 per cent assistance on 
the basis of population. 10 per cent on 
the basis of tax effort, 10 per cent on 
the oasis of SC&ST population and 20 
per cent on the basis of per capita In-
come below the nalional average. On 
that account, Orissa gets a higher per 
capita central assistance than the aver-
age of other States. Actually, in the 
Sixth Plan the per capita central as-
sistance to Orisfia is Rs. 301 whereas 
the average for all thp States is Rs. 258. 
Orissa has no reason to complain be-
cause we have given them ara alumi-
nium plant, the Para dip berth has been 
provided and a fertiliser plant has also 
been provided. I hope, other people 
’Flu not coraplfl4|i that a lot of things 
h(ive been only to Orissa and
not to others

Shri Suraj Bhan has complained that 
inadequate provision has been made 
for SC&ST. The Sixth Plan provides 
for Rs. 2030 crores which Includet Rfl. 
470 crores for tr bal areas and its. 600 
crores for Scheduled Castes. I think, 
his information is wrong. He did not 
get the facts correctly,

Shri Chiranji Lai Sharma, who was . 
himself a Minister in Haryana, wanted 
that a refinery at Karnal should be es-
tablished. He himself knows that the 
location of the refinery is under exa-
mination by the efl̂ pert committee I 
will ofl'er him all my best wishes that 
the expert committee may give its re- 
oommendationg in favour of KamaL

The next point he raised was about 
P'avi-Beas water, which is under dis-
pute. Poth the States have gone to the 
Supreme Court. Fortunately, the Law 
Minister has now been asked to medi-
ate and find a solution. I hope the 
Law Minister will succeed where the 
parties hive not been able to succeed 
between themselves.

Shri Mahajan complained about the 
increase in money supply. I must ex-
plain this position. The Reserve Bank 
Bull<Bfcin, which gives M-3, includes 
time deposits; and t!me deposits include 
savings. Therefore, the mere fact that 
M-3 has increased does not necessarily 
mean that the money supply has in-
creased. We wish to point out that 
while Government are quite alive to 
the problem of monetary expansion, 
and have taken several steps to curtail 
it, M-3 by itself need not necessarily 
disturb the hon. Member. We have 
taken measures to Increase the .cash 
reserve rat’o from 6 to 7 per cent. We 
have increased the statutory liquidity 
ratio from 34 to 35 per cent. We have 
increased the bank rat(> by one per 
cent. 1̂1 this will take care of the 
difficulties with regard to money sup-
ply.

Beore I go to the other points, I will 
mention a few things which Shri Unni- 
krishnan ha® r*ds«d. He waot*d to 
know the total amount of our foreign
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debt. A* on 30& Juae, ItWl our ex-
ternal debt was Rs. IS,394 crorce. Th« 
IMF loan of H». 5,000 crores will be 
drawn ov^r a i>eciod of three jvara. In 
the ilrst jeor we will drmtv ^s. 1,200 
croree, in the second year around Be. 
1,600 crores and the balance in the 
third year.

t) So lar as debt texvicioj ie concerned, 
it ifi really a matter of concern fo the 
nation, which Shri Unnlkrishnan has 
rifdUtly laked. I to ^ in t out that 
the penrd»i(t>le or prudwit limit of iebt 
wrvicing ratio is 20 per cent o* the 
export earnings of a country. In the 
year 19BO-81 the debt servicing ratio 
of our cotmlry was only 15 per cent. 
In the year 1981-82, I am very happy 
to inijrm you, the debt servicing ratio 
will come down to 13 per cent. It is 
true that when we Iwrrow a large 
ao^oyjxt, the money will be spread over 
a considerable period. But we have 
borrowed up till now at very low and 
concessional rate of interest; in most 
cases it was aid under the Aid India 
donsortlum, IDA and other instru-
ments, under which we were not pay-
ing any interest, bul only a service 
charge of about one per cent. There-
fore, if you average the total borrow-
ings at different rates of interest, the 
r^ayment obligation __is very low for 
us. I wish to clear a’ny possible mis- 
imderstanding in the public that by 
hpiTowlng this Rs. 5,000 crofres the 
country is going to incur a very heavy 
debt repayment liability, which it will 
be difficult to bear,

Shri Unnikrishnan made one point 
that posterity will suffer on account of 
this vetry heavy debt. A number of 
these borrowings are for projects which 
will inure not only for this aeneration 
but for future generations for centu-
ries. For instance, a dam, a power pro-

► ject or some of these industries will 
serve not only this generation, they 
will serve for lOO years or more. I ask 
thli question: why should thla genera-
tion bear the witire cost, while the suc-
ceeding generation U Koing to iha|fe^ 
beckefltT Therefore, there Is an ohUga- 
tloa on the part of the suecwdlng ge~

necatlon also to share the cost wlifcb 
we lire fatcuniafe, and that is w»r‘of 
debt PcvaFmMt, whiA wtil fall on ttiat 
VnwrsiUon. TherefoM, there Is noth-
ing WMng ki «ur mnrrrlog debts pro- 
-vMed fh«y are wiWn prudent Ibnlts.

The «tli^  pojp t̂  wjbklcb >^re made In 
the course of the speech were mainly in 
the nature of requests for various 
Things in their particular constituen-
cies,

MR. CHAIRMAN; It is aireac^y 10 
minutes to 9.

SHRI R. VENKATARAMAN; I am 
going to ftnsb. There are requests for 
various things in the congtltueocy 
which It will not l>e possible for me to 
answer In the course of this reply to the 
debate. I wiU take note of tbe o t ^  
Doints which have been raised, partt- 

'fcularly matters relating to the oe&stl- 
'’'•Vencies, and ^ ve  them satisfactory 

i'^wers in course of ttme.
A  think the House for tbe patience 

and for the consideration thown.

PROF, MADHU DANDAVATE; "me 
boa. lVtinis±«r sai<l in his r«)ly M̂ »t 
many points outside the Supplemen-
tary Demands were raised bp the spea-
kers, Piepse take note of them. That 
is all.

MB. CHAUIMAN: Yes, thank you.

There ^re some cut motions moved 
by Shri Rama^atar Shastri, Shri Cfean- 
dradeo Prasad Vema, Shri G. M. Ba- 
natwalla and Shri Subodh Sen. They 
are not present here. So 1 AaU iwt 
all the cut motions to the vote of the 
House.

All the cut rm>«oni toere put and 
neffottoed.

MR, CHAIRMAN: I shiU now put
Sui^lementary Demands for Grants 
(General) far 1981-62 to the vo4» of 
the House.

The question is:

■"That the rewectlve «upplM «oU ry
sums not exceedinf the affKmnts on
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Jlevenue Account and  Cas>ltal  Ac-
count shown in the third column of 
Order Paper be granted to the Pre-
sident out ol the Conaolidated Fund 
of India to defray the chgrgM that 
will come In course cl paTment dû 
ing the  year ending  31st day of 
Match, 1982, in refpect of the fol-

lowing demands entered In the secood 
Column tbeteof—

Demand Nos. 7. 10, 13, 14, 18; 2A-,
30; 42; 48; 55, 99; 62; 70, 71, 96, 98, 

and KW." | ’

The motion wai adopted.

SvffUm4iaaiy Dmmds Jbr Granb (Gmtnf) I90i-8b bj Lek Saiha

No. of Name of Demand Amount at Demand for Grant
Demand voted by the Hoimc

t 9 3

‘
Reroiue Capita]
Rj. Ri.

MINISTRY OF AGRICULTURE

10,00,00,000

MINISTRY OF CIVIL SUPPLIES

MINISTRY OF COMMERCE

20,04̂ ,00*

MINIfiTTRY OF COMMUNICATIONS 

14—Ikfidiitry of CommimicatkHii r5,50,ooo

t8~̂ CapiUl outlay on Pottt and Tclegn}du ' *  *' • ri,ooo

MINISTRY OF DEFENCE

«4—<tapit«l outlay on Ddenoe Servioei * 1 » 4 p,ooo

MINISTRY OF ENERGY

;)o-~D>qwrtmeat of Power . . . . 14.99.00,000

MINISTRY OF FINANCE ,

4a—Other E)cpenditure of the Minlitry of Finance 
•

.  . I03,00,00/M)0

MINISTRY OF HOME AFFAIRS

4&—Cabinet............................................................. 3S*76.ooo

35-"Amlamait and Nlcobar Idandt

MINISTRY OF INDUSTRY

39—Induuriei.............................................................. 3,10,01,000

MINISTRY OP INFORMATION AND BROADCASTING 

<»—lafonwition aad PubUdty .................................. 6,00,00,000
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Revenue
Rs.

MINISTRY OF PETROLEUM, CHEMICALS AND FERTILIZERS 

70-iPetrbleum and -Petro-Chemicals Industries 

jti-r^hemicals and Fertilizers Industries . , . .

d e p a r t m e n t  o f -ATOJvilG e n e r g y

^ ^ A tom ic Energy Research, Develapment and
Jjpduatrial Projects . . . . . . .

DEPARTMENT OF ELECTRONICS 

(gft^Department of Electronics i

d e p a r t m e n t  o f  OCEAN DEVELOPMENT 

108— Department of Ocean Development

t,oS;4i,oo

4,46,000

Capital 
Rs'. .

21,56,00,000

1.000

1.000 

. 28,54,000

APPROPRIATIGN .(NO. 5) BILL,
l a s r

THE ]VroiS®eR OF ;PINANCE 
(SHRI R. VENKATARAMAN); Sir, I 
beg to move for leave to introduce a 
Bill to authorise payment and appro-
priation of certain further sums from 
and out of the Consolidated Fimd of 
India for the services of the financial 
year 1981-82.

MR. CHAIRMAN: The question .is:

“That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli-
dated Fund of India for the services 
of the financial year 1981-82.”

The motion was adopted.

SHRI R. VENKATARAMAN: sir, I 
introdiicet the Bill.

Sir, I beg to move*:

“That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the

Consolidated Fund of India for the 
services .of ^ e  financial.^ear ,J,981- 
82, be taken into corisideratibhr”

MR. CHAIRMAN: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1981- 
82, be taken into consideration.”

Thg motion was adopted.

MR. CHAIRMAN: We shall take up 
clause-by-clause consideration of the 
Bill.

The question is:

"That clauses 2 and 3 and the 
Scheduled stand part of the. Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule 
were added to the Bill.

•Published in Gazette of India Extraordinary, Part II section 2, dated 
10-9-81. _

tintroduced/moved with the recom mendation of the President.


